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,lNo. PCBAIGT/I30/02 3q-a\.L
Sub: - O.A No.70612022 Order Dated 28-09-2022 before the Hon'ble National Green

Tribunal, Principal Bench, New Delhi titled Asgar Ahmad Najar Versus
Ministry of Environment, Forest and Climate Change & Ors.

Ref.: Consultant (Judicial) (NGT) email dt. 0l-10-2022.

Sir,

In compliance to the Hon'ble National Green Tribunal Order Dated 28-09-2022 n
O.A No. 70612022 titled Asgar Ahmad Najar Versus Ministry of Environment, Forest

and Climate Change & Ors., kindly frnd enclosed herewith the factual report submitted

by the Joint Committee constituted in this regard.

The compliance report may kindly be taken on record and placed before the Hon'ble

NGT for consideration please.

Yours faithfully,

Encl: (As above)
(K. Ramesh

Memberh JKPCC, J

Copy to the: -
1. Sh. G.M. Kawoosa, Additional Standing Counsel for J&K Govt. in Hon'ble NGT

matters in New Delhi, for information and necessary action. This is in reference to
Gort. of J&K Order No. 8495-JK(LD) of 2022Dated 12-10-2022.

2. PA to Chairperson, J&K PCC for kind information of Chairperson.

Dt.ls;-12-2022
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Report of the Joint Committee in the matter of OA No. 706/2022; Asgar
Ahmed Najjar Versus Ministry of Environment, Forests and Climate
Change &Ors.

1. Background:

The matter is regarding an application, wherein it is alleged that "respondent

no. 8 under the aegis of Respondent no.7 has installed a benching plant (Cement

concrete USBRL Project T- 77D, Tunnel) in the

mid of residential area at Village Channar, Bankoot, District Ramban, Jammu

and Kashmir. The respondent no.8 is continuously emitting highly toxic

chemicals, which is causing huge damage to the flora and fauna including

agricultural land and fruit bearing trees in the adjoining area. Respondent no. 7

is continuously discharging waste material over the land of the applicants,

pathways, streets which makes the land unfit for cultivation and causes blockage

to the public way and routes of Alam Shah Convent School, Adnam Academy

Banihal and the Anganwadi Centre. Due to tunnel work and explosions

conducted by respondents No.7 and 8, the houses of the applicants and other

inhabitants got cracks in their walls because ofdanger of vibrations."

Hon'ble National Green Tribunal (NGT) vide order dated 28/9D022 (Annexure-l) directed,

as follows:

"In view of lhe ollegations msde in the application, we also cortsider it
appropriale ,al o Joint Commitlee be constituted to verify the faclual
posilion. Accordingl.y, )ee corrstitute o Joint Committee comprising of
representotives of GPCB, state PCB ond District Magistrote, Romban

and direcl lhe some to nteel within two weeks, undertoke visits to the

site, look into lhe grievances oJ'the opplicot.t, ossociole the applicant

and represenlolives o.f lhe project propone,rt, verify the foctual positiotr

and submil its report within one ,nonth by e-mail at jutlicial-
ngl(dgor,.irt "
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2.0. Compliance of the Directions of Hon'ble National Green Tribunal:

The Joint Committee constituted by Hon'ble NGT in this mafter was assigned the task

of i) Underlaking the visit to the site; ii) Look into lhe grievances ofthe applicant; iii)

Associate the applicant and the representatives of the projecl proponenl; iv) Verify the

factual posilion and v) submil its report.

ln compliance to the directions of Hon'ble NGT, the joint committee comprising of

Zaheer Abbas, Sub Divisional Magistrate (SDM), Banihal (representative of Deputy

Magistrate, Ramban), Dr. Narender Sharma, Additional Director, CPCB Chandigarh

(Representative of CPCB, New Delhi) and Sanjay Rathore, Divisional Officer, PCC Ramban

(Representative of JKPCC) visited the site on l6.l I .2022, the date fixed for conducting joint

visit by Deputy Commissioner, Ramban vide his office communication no. DCR/ARA/486-

88 dated 1.11.20222. The applicant accompanied by other inhabitants of village Chanar,

Bankoot and the representatives of the project proponent were associated and were present

during the visit of site. During the visit, the applicant and other villagers physically showed

all the points of their concern to the Joint Committee besides giving a written submission

highlighting all the points (Annexure-2).

2.1. Verification and Factual Report of the Joint Committee:

The matter was examined by the Joint Committee from Environmental angle and as

directed by Hon'ble National Creen Tribunal, point-wise factual report prepared based on the

physical verification and record made available to the Joint Committee, is submitted as

follows:

S.No.

I The benching plant installed by

the respondent No. 7 and 8 has

no water disposal mechanism in

place and all the waste material

generated from the Unit is being

discharged over the land of the

applicant.

The settling tank for settling the solid inorganic

waste has been provided, for primary treatment of

waste water generating from the batching plant as

on 16/11/2022. However, the examination of

record provided by Divisional Office of JKPCC,

indicates that the flacility for primary treatment of

the waste water generated have been inadequate
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in the past upto 1618/2022 (Letter No.

PCC/DO/Rbn/2022/66 dated 2l 17 /2022 arached

as Annexure-3 and Letter No, PCC/RD-

l 12022 I 1288 n$ 0-3 2 dated I 6 I I /2022 attached as

Annexure-4), thereby confirming thot lhe Ne-

trealmenl/sedimentalion tank of balching plant

was of inadequate size and also projecl

pruponenl was non-complaint before 16/8/2022

and the tunnel wasle n)at wilhoul ony proper

trcatment, was being discharged into the nearhy

drai n (co ncrete li ned except pal hwa! s/crossing

poinls), leading lo agriculture land. The

physical condition of the land as veriJied by the

Joinl Commitlee also indicaled lhe same

(Photograph-l of Annexure-6).

J&K PCC is required to take action for non-

compliance of the terms & conditions of the

Consent to Operate (CTO) and the directions

given to the project proponent.

The waste water also flows

through the pathways streets

make it difficult for the public to

walk on the streets as wells as

also makes hindrance for the

school going children.

During visit to the site, this point was verified by

the Joint Committee (Photograph 2&3 of

Annexure-6) and to avoid this problem, either

ramps or closed pipes are required to transport

the waste water at the points where waste water is

crossing the pathways/crossing points.

3 The respondent No. 7 and 8 have

not made any proper way to

handle the chemicals and steel

fibre, slash etc and the water

from the tunnel (de-

winterization).

It was observed by the Joint Committee that the

water accumulated in the tunnel under reference

is muddy/slushy due to the construction activities

and movement of vehicles engaged in the

construction activities in the main tunnel, and is

pumped outside through tunnel T-77A and

discharged on down slope natural drainage
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passing through one side of the village into the

Bishleri Nallah.

In this regard, the record shared by the concemed

Divisional Office of JKPCC indicates that this

site was previously visited by JKPCC team and it

was found that the water from de-watering ofthe

tunnel and is discharged into the small nallah/

drain which passes through the nearby village

(Letter No. PCC/DO/Rbnl2022/66 dated

2l/7/2022 attached as Annexure-3).

Subsequently, a letter was also issued by JKPCC

to the project proponent asking them to construct

settling tanks ofadequate sizes outside the face of

the tunnel and at the batching plant so that slush

etc is settled and removed at regular intervals

( Letter No, PCC/RD-J 12022/ 128812830-32 dated

I 6/8/2022 attached as Annexure-4).

During the verification ofthe factual position by

the Joint Committee, it was observed that while

the project proponent has provided the settling

tank for the batching plant (Photograph-4 of

Annexure-6 ), no arrangement/ seAling lanks

have been provided for the muddy water coming

oul of the tunnel as on 16/112022 and the

muddy water is still going in lhe nearby

nallah/drain ond also on the palhwals/crossing

points being used by villagers (Photograph-Sof

Annexure-6 ), leading to the villflge palhh)als

ond lhe lond in the village ChanarBankoot

Village, Tehsil Banihal, District Ramba

(Photogruph-6of Annerure-6). Therefore, it

Page 4 of 9



may be concluded lhal the projecl ptoponent is

let to compl! with the directions/advice of

J&KPCC to prevent domage lo the public heallh

and soil environmenl.

J&K PCC is required to take action for rcn-

compliance of the directions issued to Project

Proponenl so that the tunnel work is perfonned

with the compliance of prescribed

norms/directions of J&K PCC.

4 The illegal activities of

RespondentNo.T&8have
resulted in creation of a huge

dumping ground which can fall

an)time and may cause damage

to the whole village.

It was observed by the Joint Committee that the

village Chanar Bankoot, tunnel T-77 A and

batching plant are at lower elevation than the

existing Tatnihal-Banihal road maintained by

IRCON International Ltd. The project proponent

has constructed an approach road in the acquired

land towards batching plant and tunnel T-77Aby

dumping the muck at the junction for the purpose

of widening it so that the construction vehicles

can easily reach the site.

However, al the same time, as apprehended by

lhe applicant, it is true that if it slides due to any

reason, this may cause damage on down slopes

since proper relaining wall is not provided by

the project proponent so for (Photograph-7 of

Annexure-6.

Therefore, a retaining structure such as

gabions/crate h)all to retain the muck dumped

for construclion of approach rood on upper side

of the village is needed badl! to avoid any

antoh,ard incident, leading lo loss of property or

hfe.
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lt was informed by the representative of the Project Proponent that the Project

Proponent namely M/s ABCI Infrastructure Ltd is at present executing the

construction of balance work for Tunnel T-77D (Km 146.60 to 148.36 approx.)

awarded by IRCON INTERNATIONAL Ltd. on Katra-Banihal section of Udhampur-

Srinagar-Baramula Rail Link (USBRL) project. Due to the change in alignment ofthe

railway tunnel/route, the already constructed tunnel (T-77 A) near village Bankoot is

to be plugged permanently after completion of the realigned tunnel work which is

nearing its completion stage and may take about 06 months more for its completion.

The tunnel (T-77A) near the village Chanar, Bankoot is used for transportation ofmen

and material by the project proponent and another construction company namely M/s

Beigh Construction Company which has also been awarded work (in 373 mt lenglh)

inside main tunnel upto kapran bridge towards katra.

2. As per condition of CTO granted by JKPCC to the batching plant, the Project

Proponent is required to apply for renewal of consent 60 days in advance before

expiry ofthe consent order. However, the examination ofthe records indicates that it

remained operational without valid consent to operate for 35 days.

3. The project proponent is required to collect and store the empty cement bags properly

and dispose off the same through supplier or vendor, to avoid contributing towards

particulate emissions.

4. With regard to the use ol toxic chemicals, it was observed that project proponent is

using only commonly used concrete additives to improve the setting time of the

concrete.

2.3. Factual Report by other concerned Government Departments:

Subsequent to the visit of the Joint Committee, Deputy Commissioner Ramban vide

Office No. DC/RbI/PS/202211782-88 dated 24.11.2022 (Annexure-S) has directed Sub

Divisional Magistrate, Banihal, Chief Horticulture Officer Ramban, Chief Animal

Husbandary Officer, Ramban, District Sheep Husbandary Officer, Ramban, District Mining

Officer Ramban and Chief Agriculture officer, Ramban to visit the site and submit factual
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report pertaining to their sectors with regard to the damages caused to the agricultural land of

the applicant and inhabitants, fruit bearing trees, livestock, and cracks occurred to the houses

of applicant and villagers with the operation of batching plant since its operation in the year

2020 and construction/ discharge oftunnel waste water.

The feedback on the above points as received from the respective departments and the

comments of the Joint Committee on the leedback is summarized as follows:

2.3.1. Feedback from District Mineral Officer, Ramban (Annexure-7):

The dumped material in the form ofTunnel muck/road cutting muck has been found

on the site as il has been noticed that the said malerial has been dumped by |ul/s ABCL

Infrastructure Pvt. Ltd to widen the sharp curve at the junction of link road leading to

batching plant of ABCL and Old oligned Railway Tunnel T-77A for the smooth and easy

movemenl ofvehicles on the sharp cume as there is no huge dumpingfound on lhe ground as

reported by the comploinant at site. The crate stone wall and the old aligned Railway tunnel

T-77A also found at the base of site in question as protection.

The reporl of lhe Minerol Officer was examined by the Joint Committee and it b,as

observed lhat no feedback wilh regard lo the adequacy of lhe proteclion provided lo lhe

muck dumped by the proponenl ond the additional meosures required, lo avoid any

untoward incident leading to loss of properl! and life, have been provided.

Therefore, a revisit to the report is required by the Mining Officer in the intercst of public

properly and precious life of inhabitanls.

2.3.2. Feedback from Chief Animal Husbandry Officer, Ramban (Annexure-8):

No livestock farmer ofthe area has reported death of any animal (Bovine) in the area due to

pollution of drinking water since last two years. AIso, no such incident has been seen by the

field staff of Animal Husbandry Department, Ramban, during field inspections and visits

since long.

2.3.3. Feedback from District Sheep Husbandry Officer, Ramban (Annexure-9):

No resident/breeder ofthe area has reported death ofany animal (Sheep/Goat) in the area due

to pollution of drinking water of animals since last two years. Also, no such incident has been
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seen by the field staffof Sheep Husbandry Department, Ramban, during field inspections and

visits since long.

2,3.4. Feedback from Sheep Development Officer, Ramban (Annexure-10):

Neither anybody (Breeder/Resident) ofthe said area reported to this office regarding death of
Sheep and Goat in large numbers due to drinking of Cement-mix water nor this office has

observed it during our routine field inspections.

2.3.5. Feedback from Chief Horticulture Officer, Ramban (Annexure-11):

The catchment area at Chanar Bankoot, Banihal has been visited along with HDO Banihal

and observed that there is no considerable affect damage to the horticulture plantations.

It was observed by lhe Joint Committee that report of the Chief Horticulture OfJicer does

not spedk anything about lhe land under reference, which wos found to be occupied/Jilled

with silt/mud and therefore nolhing could be concluded from tlre repo of the Chief

Horticullurc Ollicer, A revisit to the reporl wilh relevant data of the yield of horticulture

crops before and after installation of batching plant is required, lo conclude lhe matten

2.3.6. Feedback from Sub Divisional Magistrate, Banihal (Annexure-12):

The applicant namely Asgar Ahmed Najar is having land measuring 9 Marlas falling under

Khasra No. lll & ll2 in Village Bankoot and recorded in the name of his father Ghulam

Mohd as per revenue records. Regarding emitting of toxic chemicals, it was observed that

muddy water found coming from one abandoned tunnel of Northern Railway located at said

location. This muddy water flows through one pucca drain leading to the agriculture land of
local inhabitants and finally into Bichleri River.

During spot visit, some cracks were found in the walls of applicant's house and other

inhabitants residing in locality. Cause of these cracks needs lo be ascertained lhat whether

these cracks are result of blasting or due to some construction fault.

Pucca Pathwry of mound 25-30 m was found in dilapidated condition leading to nearby

locality. Further, one pucca drainage found reportedly constracted by concessionaire of
IRCON. Muddy water emanating from abandoned tunnel Jlowing through the drainage found
entering in land ofapplicant and orher inhabitanrs near the tail end of this pucca drainage.
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The said dumping is prolected by Gabion Structures but there is apprehension thal this

dumping may slide down as it is done on the downhill side.

The above facts reporled by the SDM, Banihal is similor lo whal hos been reporled by the

Joinl Committee. It may be noted that SDM, Banihol h'as part of the Joint Committee

during the sile visit as a representative oltlre Deput! Commissioner, Ramban

2.3.7. Feedback from Chief Agriculture Officer, Ramban (Annexure-13):

A team of Agricullure Officers of Zone Banihal visited the spot on 08-12-2022 and reported vide

letter no. AEO/B/2022-23/78 Dated: 08-12-2022 that an area of I -l .5 acre of Paddy land has been

damaged due to the elfluents coming from the construction site of Railway Tunnel by ABCI.

The above Factual Report is being filed in compliance to the directions of Hon'ble National

Green Tribunal.

,r-yr'
h,ll,;rJ)-

DO, J

Ramban

Date: December 12,2022

itiona irector
CPCB Chandigarh

Mussarat lslam, J

District Magistrate
Ramban

a K,At ovn
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As directed by Hon'ble National Creen Tribunal, a copy of the report is also being

provided to the Project Proponent through Nodal Agency, to comply with the suggested

measures or file objections against the observations of the Joint Committee. Further, a copy

of the report is also being provided through the Nodal Agency to the concemed Statutory

Authorities namely State PCB and District Magistrate, Ramban to enable them to

take appropriate remedial action. in accordance with Statutory provisions

mandating them to take remedial action for prevention, control and abatement of
environmental pollution/degradation and protection and improvement of
environment, by giving notice to/hearing the project proponent and following due

process of law, in compliance of the orders of Hon,ble National Green Tribunal.



Item No.02

Asgar Ahmad Najar

Ministry of Environment, Forest and
Climate Change & Ors.

Date of hearing: 28.09.2022

BEFORE THE I{ATIONAL GREEN TRIBUNAL
PRII{CIPALBEI{CH

(By Video Conferencing)
Original Application No. Z06/2022

Arul€xo{g- r

{Court No. 2)

...Applicant

Respondents

Versus

CORAM: EON'BLE MR. JUSTICr., ARU KUMAR TYAGI, JUDICIAL MEMBERHoN'BLE DR aFRoz ArrtrArr, ExpERT ;;#;i----

Applicant: Mr. Amit Jain, Advocate.

ORDER

l. The applicants have Iiled the present application under Section lg of
the National Green Tribunal Act, 2OlO read with Rule g of the National
Green Tribunal (practice and procedure) Rules, 2Ol1 with the prayer inrer
alla for directing respondent no. 2 to cancel NOC granted to respondent no.
8 and directing respondents no. 7 and g to immediately stop discharging of
waste material over the land of the applicant and pathway School and
install proper water disposal mechanism.

Application under Sectiotr lg ,



)
O. A. No. 706/2022
Ors.

2- The applicant has submitted that respondent no. g under the aegis of
respondent no. 7 has instalted a benching plant (Cement concrete USBRL

Project T-77 D, Tlrnnel) in the mid of residential area at Village Channar,

Bankoot, District Ramban, Jammu and Kashmir. The respondent no. g is
continuously emitting highly toxic chemicals, which is causing huge damage

to the flora and fauna including agricultural land and fruit bearing trees in tle
adjoining area. Respondent no. 7 is continuously discharging waste material
over the land of the applicants, pathways, streets which makes the land unrrt
for cultivation and causes blockage to the public way and routes of Alam Shah

Convent School, Adnam Academy Banihal and the Anganwadi Centrc. Due to

tunnel work and explosions conducted by respondents no. 7 and g, the

houses of the applicants and other inhabitants got cracks in their walls
because of dangerous vibrations.

3, Primo facie, the averments made in the application raise questions
relating to environment arising out of the imprementation of the enactments
specilied in Schedule I to the National Green Tribunal Act, 2010.

4. Notices alongwith copies of the application and documents attached
therelr,ith be issued to the respondent s rro. 2,4,7 and g requiring them to lile
their response/ reply to the avernents made in the application within two
months by e-mail at iudicial_nqtlaqov.in preferably in the form of searchable
PDF/OCR Support pDF and not in the form of Image pDF.

5. The applicant is directed to take requisite steps for serice of notices on
the respondents no. 2, 4,7 and g and file afndavit in this regard within two
weeks.

6' In view of the allegations made in the application, we also consider it
appropriate that a Joint Committee be constituted to veriry the factual
position. Accordingly, we constitute a Joint Committee comprising of

Asgar Ahmad Najar Vs MOEF & CC &

_c_



O. A. No. 706/2022
Ors.

Asgar Ahmad Najar Vs MOEF & CC &

-J-

representatives of CpCB, State pCB and District Magistrate, Ramban and
direct the same to meet within two weeks, undertake visits to the site, look
into the grievances of the applicant, associate the applicant and
representatives of the project proponent, veriry the factual position and submit
its report within one month by e-mail at judicial-ng@gov.in preferably in the
form of searchable PDF/OCR Supported pDF and not in the Iorm of Image

PDF. The State pCB will be the nodal agency for coordination and compliance.

7. In case the Joint Committee observes any violation of consent

conditions/environmental norms, then it shall forward a copy of its report to:-

(i) The Project proponent to enable it to comply with the
recommendations in the report of the Joint Committee or lile
objections against the observations/recommendations contained in
the same and rile its response before this Tribunal within one month
by e-mail at iudicial-netaeov.in preferably in the form of searchable
PDF/OCR Support pDF and not in the form of Image pDF.; and

(ii) The concerned Statutory Authorities including State pCB and
District Magistrate, Ramban to enable them to take appropriate
remedial action, in accordance with Statutory provisions mandating
them to take remedial action for prevention, control and abatement of
environmental pollution/degadation and protection and improvement
of environment, by giving notice to/hearing the project proponent and
follou/ing due process of law within one month by e-mail at iudicial-
nfttAsov.in preferably in the form of searchable PDF/OCR Support
PDF and not in t]le form of Image pDF.

8 List for further consideration on 23.12.2022



9. A copy of this

O. A. No. 706 /2022
Ors.

Asgar Ahmad Najar Vs MOEF & CC &

-4-

order, along with a copy of the application and
documents attached with the same, be forwarded to the CPCB, State pCB

and District Magistrate, Ramban by e_mail for compliance.

Arun Kumar 'Iyagi, JM

Dr. Afroz Ahmad, EM

September 28, 2022
AG
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hNueruql-a. J&K

ffi\7
Oficg 9!the Dtvisionat Officer

P olluti on Contr ol Co mmi tte e
Ramban

No: - PCC/DO/Rbn /2OZZ/6L Dated: 2t.07.2022

sub: - Application 
H.ffiH 

action agarnst the ABcr per Lrmite for using chemrcars and s."el
Sir, cause huge damage to the property of the appllcants.

A complaint was received in this omce from sh. Manzoor Ahmed Najjar s/o of Ghuran Mohd.Najar R/o Bankoot Tehsil Banihal (copy encroreal ro, t r,i,rB."cion agatnst aacl private Limited which iseng€ed in the consEuction ofrunnel Railway T\rnnel T-74-R balance work at and allied work on IGtra-Banihal section of usBRL proiect package of r-7 4-B (N) for using chemicals and steel fiber, slash etcwhich cause huge damage to the property of applicants. It is also claimed in the complaint that ABCI isusing highly toxic chemicars which cause damage to dre Agriculture land and fruit bearing Eee,pedesEian stairs, pathways and water drains whih ,.e totart"y occupied by chemicars, steel fiber andslash etc' and tle company has not made any proper *"y ro t-dl" chemicals, steel fiber and slashcoming out oftunnel de-watering and washing of millers.

Accordingly, the site was inspected and found that tre water from de-watering of tunner and
outside natural water is discharged into small nallah/drainage which passes through neaiby viltage. Thewater which comes out of tunner is muddy 

"a 
.onrtaurtion activities are goint on inside *nar ruucompany has also cons' ucted a pucca drain in downstream portion for tunner water passing through

nearby habitation but tl'e waste water from batching plant which is operatioriar at an apiroximate
distance of 200 meter from tunner (at higher elevationj also found discharged aown tre stopes as
claimed by the complainant no toxic chemicals found used in t.Ile cement concrete work but the proble.
ofslush and muddy water is there. As per statement of the representative of the company, thereshall be
no water coming out of the tunnel as tris tunne} is going to be plugged/closed once-the new alignment
work of railway line is completed,

The Regional Director
J&K Pollu$on Control Comlnittec
Jammu.

It is tlerefore requested that the company may be directed to construct settling tank of
adequate sizes outside the face oftunnel and at batching plant so that the slush etc is settled ani removed
at regular int€reals. The address for correspondence ls as under:

Prclect MandgeL ABCI lnfrastructure PW. ltd.
T 74 B-B{N) Tunnel project Vlllage Tatnihal, Banthal Dist. Ramban

I
Hence submltted Please. I

I
Yours

Divisional
PCC, Ramban lflav
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.l& K.l't)i.i-ti']'lOfl llOi{TROL (:Of t,i(I ir i.!.)iji .: . i'1, .'.

(),.}'l(lli Of 'f'il;; llDClONr\L lllR-gj,llTcl: t.islr.I[:{il: -, . .

l\i'it,,!h llhnli:x. 1.,.,1ti iotlu,;h; Ol6,iini, l',nr1\'r! t'4[,n,, ,'!:4tt,.t.,,n t:;!
t)thtt;: r.!ttt1,!14!!{-tuil!:DtLhjt:U@U!q!!!g.l:!Ii tt"l.ll:;OZ,: :.. '

n.rvr!:jtiti[flI. r t

s

'l hc PLoje'ct Manager,
,,\llCl lnliastructule Pvt. I-td.
T74R-B(N) Tunnel Project,
Village Tatnihal. Banihai,
D!stt. Ranrbiln.

No.:-PCC/RD-J1?022i 1288/,iS jt . !)l-_ Darea: j 6 /0.\i1lt22

S:rtr.: Courplaint irgainst AIlCj. Pvr, tt/. For.uBing.t*efrj;:C,.i d.: Si:tl liil:c:,
Siash ctt. ut Cir:rndrr.rl B:rnlco,rt Teh$i!,..B:u:hd ill;,1t. g,v6Npe).i, ... , .

Rcri PCOTIO/Rbnil022/66 d:rt:d: !i,07.20 )i.;i, ; ., :.: i .

'l here is a complaint lodgeci b1,, or:e Sh: Manzg.t' !rme,J.Najlar Slc G!:s!Arr

I\'lohrJ. i\iaijar ILo Bankoot'tehsil Banilra! rvhet:in ii bs.-irt:trli ?iailirerl ttai;*rru.e;e

using highly toxic chemicals a,rd steel tiber.r.slush c,&ioh ar: u.:rrirnetirl b *e
agricultural land and fruit bearine trees.

'fhe complaint has been exaniined atid veriflied by tire Divisior,ill t)il:..t..
Rarnban and it has been repot.teci as uu<Jer:

used in the cement concrete \\rcrk.

(ii) Probiem rv.r.r sluslr anri mudtly water is d:ore.

Norv, in rt received fr.-rni L)h.ision;r i Oliicer viti* l,_.tru r
dt:2t.0'1.20 22, yov are acivised to construc I settling t*rks oi :rdequah .rizes oi.iui (l':
the face of tunrrcl anC at batch t) lant so that sluslr erc. is srtll.qd alrl tI'itma ltcr'
rerno'zcd al reg;l2s intet'r/als. Ccrnpliance reFort in this rlrgtrrj b(i su

htl

l-rlrite..i t{] ii.:i:r
ol'lice within 30 day-s Irositiveljv

ik. 
" 

,;:-:r,r,"
l;rlt P:r ul, I l :j

\,.
)',,

rgion*l l)ircttor
Copy to l lrc:

I. lvlember Secretary, J&K pCC Junrrrrrr lirr. inlirrnr:rliorr. 
.

,-.x Divisiotral olficer PCC, llunrliun rirr inriir'nlarror ,,,ru,' ,,,.:.,rr,,,1,.1, ;r,;161.

... : . ,-'

(i) No toxic chemicals, as crainrcil in the coiirpiaii-rr. llave hrq;: .rirunrr .



Dlrblct lllnlng
Olflczr,
Ramban

AruNrxou-s

Chiet l4rit:ulhre
Olftccr,
Rambn

wffi
GOVE

OFFICE OF THE
RNMET{T OF JAMMU & KAS}IMIR
DFPUTY COMMISSIONER, RAMBAN,t*,f**,t

Sub Divisional Magistrate,
Baniha!

No: o4etnlesl>a >* I t +lv' t1
Sub: Constitution of Joint Comm

DatPd.29.11.2022
ittee in case of Hontle NGT OA No. 70f,12A22 tdd as tg{rat

Ahmad Najar V/s Ministry of Environment, Forest and Climate change &Ors.

Ref : JKPCCI NG'ry L30 17 82-7 88, dated 03.10.2022.

Your attention is invited towards the subject, in referencp to he Member *Jfrry, )KKI,
communication as refened above.

Hontle NGT, vide order datad 28.09.2022 in oA 70612022 constihrt€d a commit E lo varty tc
fad1al position comprising of representative of CPCB, State PCB and Difrid Magiffie Pambao to

underta'ke visits to the si[e, Uoi into the griwances of the applicanl assocja6 fie apfia;,ttt *fr
representative of project proPonen t, venfy frre fa&nl posrtion 3nd submit rqrL
' -' -;yg;orar1V 

, itre'Commiitee so' .onttit t"a ampi<nq 16,ditional DirgItor c,[B, llelv Ddhi, Sub

Dirt;;l -M;gft,ate 
eanihal ind o'O pom* c'ontot c'omrnittrf. Ramban vi$ted tie ste on

16,L1,2O22 tD ao.eftain raauat-iosuii on ground. The inspection rcpoft bascd on the obsenations

;';;;;,r,i ri;ig rrr+p"na'ii tiii-iq"ri 
"nd.faLuat 

rcPois are rquird from vour depa'ufiert

also, as the appliantin nis pitioi'Jso Zlaimd rhe following Poinr belore Hontle l{GT:

' W{###h!ffif:#;fl H 'lf:hEiffi#tffi ffi

'ffi;W#ir:M'##':1#'*iffi liffi
,. i$fffi*o* arc dying in targe numturs due to di*harge of cetnent mh water in the

,(irtoJft/ure ladlarea'

^ d^t datwe ls wng done bY Rapndent o 7 & I to the Agricuhtrre land' natlway 366

". 
fr!i;rtt'*t^"7;.ff!Y! r*, oeated whtch can htl at anv time and may qause

'' ai&l,wwr*l,evtl,,se'

y*^,tr"ffi:ffix,q;Jm{,:f"frffi f f"I":'m'':H'ffi '3

ftl-.r--.*m*
Ramban

*r,'#i, *crdzry, J&K po*utbn control committee, Jammu for favour of krnd rnfor66g61.

Horticulture
Officer,
Ramban

Chief ch ief Animal
Husbandry
Offtcer, Ramba

Dlskict Sheep
Husbandry
Ramban.



ANtsr'oee-e

Annexure 6: Photographs taken by the Joint Committee during site visit.

Photograph 1: Agricuhure land under reference, occupied with silt/mud due to discharge of waste
water without primary treatment

)

Photograph 2 & 3: Waste water flowing through pathways being used by villagers
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Photograph 5: No settling tanks provided for muddy water from tunnel as directed by J&Kpcc
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Photograph 4: Se$ling tanks provided for the pretreatment of batchinB plant waste water
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Photograph 5: Muddy water containing silt leading to pathways and agriculture land under reference
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Photograph 7: Muck dumping without proper retaining wall.
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Al$rerqqs-7
Office otThe District Mineral officer

Geology and Mining Department Ramban

/ the oeputy Commissioner

Ramban

ruo:- Duo-RlilraI\:-ouarlllo oate:-o1[tr\ >art'-

sub:-constitution of committee in case of Honble NGT OA No. 70512022 Titled as AsSar Ahmed Naiar

v/S Ministry of Environment,Forest and climate change & Others

R/Sir

Kindly refer to the above cited subiect .The undersigned visited the spot on 6.12 2022 at bankoot

Tatnihal Banihal. The site in complain falls at Right stde (downstream) Bachleri nallah above the old

aligned railway tunnel T77A at Tatnihal --ban,har Rarrway Road.The dumped materail in the fofm of

Tunnel muck/Road cutting muck has been found 01 lhe stte a5 tl has been noticed that the said material

has been dumped by M/S ABCI lnfrastructure pvt I'td !o wrden the sharp curve at the iunction of link

road leading to batching plant of ABCI and old alrtned Rarlway tunnel I77A lot the smooth and easy

movements of vehiCleS on sharp Curve as there rs no huBe dumpinB found on grOund as repo(ed bY

complainant at the site.The crate stone wall and old alitned Railway Tunnel T77A also found at the base

of site in question as a protection. Further as communicated by the officials of ABCI during visit that the

said land has already been acquired by Nonhern Railway.

Hence the repon is submitted for favour of information please.

Your ithf uil

01,
roffi

y',''''
cErDistrict Miner

Rambar,

)



)

GOVERNMENT OF JAMMU & KASHMIR

oFFlcE oF THE oHIEF ANIMAL HUSBANDRY oFFlcER, RAMBAN
g,nuii, .uf,o"nUl23@gmail.com PhonelFax 01998-295212

Sir.

In context to the above citqsubject and r eference, it is submitted that a factual report

after visiting the site, has been received from \/eterinary Assistant Surgeon Banihal (Copy

enclosed) wherein it has been submitted that no livestock farmer of the .rea has reported

death of any animal (Bovine) in the area due to pollution of drinking rvater since last two
years. Also no such incident has been seen by the fi6ld staff of Animal Husbandry
Department, Ramban during field inspections and visits since long.

It is also submitted that no such incident has been reported by any resident of the area
to this office since more than 02 years.

Yours faith6rlly

Enc. ( o I t,-q"e )

\eh Anl
d,1y^$fficer,
'-' R-imban

ief An an
atHusbandry

Ramban

ANxxune*s

,1

The District Development Commissioner,

Ramban.

No: CAHOiW 2ol,1 Datedzo2'12-2022'

Subr Case of Hon'ble NGT OA No; 706t2022 Titled as Asgar Ahnrad Naiar Y/s

Ministry of Environment Forest and climate change & ors- Report Thereol.
Reference: Your good oflice No: DC/Rbn/Ps/z02211782-88 Dated: 2'l-ll-2022.
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AmercRr-9

GOVERNMENToFUNIONI.ERRIT0RYoFJAMMUANDKASHMIR
OFFICE OF THE DISTRICT SHITEP HUSBANDRY OFFICER RAMBAN

Phone: 019982951(Xr Email: 11 i " I rrltl' rr'rr'rrt r',./ rn Email: 'J"t\'n { t)L'r '{etr' 
'' ' r."tt'

The District Developnrent Commissioner'
Ramban.

No: DSHOiRhniTe'ch/2022-23/ 2 69 5 Dated: a8'12'2022'

Sub: Case of Hon'ble NGT OA No:706/2022 Titled as Asgar Ahmad Najar Vls Ministry of

Enr ironrrrent Forest and Cllimate Change & Ors- Report Thereof'

Re t-: \'our -eood o ffi ce No : DC/Rbn/PS/2 0 22 I 1 7 82 -88 D ated: 24' 1 l'2022'

Sir.

Kindly refer to above quoted subject and reference it is submitted that a

reporr has been taken from Sheep and Wool Development Offrcer, Banihal (Copy enclosed)

u.herein it has been submitted by that no residenUbreeder ofthe area has reported death ofany
animal (Sheep/Goat) in the area due to pollution of drinking water of animals since last two

1ears. Also no such incident has been seen by the field staff of Sheep Husbandry Deparfiient,
Ramban during field inspections and visits since long.

Also it is submitted that no such incident has been reported/ submitted by any
resident of the area to this office also since more than 02 years.

This is for favour ofyour kind information and necessary action at your end.

Yours faithfully

'\ruo'
D

(Dr. Vi Gupta)
Sheep Husbandry Officer

Ramban



At,wttqe- t o

GOVERNMTNT OF JAMMU AND I(ASHMTR (UT)
0Frrcr: oF TllE

SHEEP 
^ND 

WOOL DEVELOPMENT OFFIC€R BTMH^L
| $.'rl (dfh rn'lr.'l I ll.r I lryr [r].rtl , , x,r ( i,r'l r(r ?{,, %eZ6.rZ6<Z

\trlt -

\l\) ltnf ./ lilclri ltll2-21/,',''rl Date:-07.12.Xt22
(-onstitution of foint Committet in ceee of Hon'ble NCT OA No. ZO6ft22
titled as Asg,ar Ahnud Naiar V/e Minietry of Environment Foregt and Ctimete
chanqe & ORS --repod thereof.
[):l ltr Ranrhan's letter No:-DtiHO/Rbn/-fcr'h/2O22-A/2b20, dated:07l lZ/XrZzRcl -

ln trrntert to the subit'ct and reference cited above, it is to submit that neither
,rnr I'rxlr' (Breeder/ Resident) of said area reported to this office rcgarding thc death ot
Sheep and Goat in large numbers due to drinking of Cement -mix t .tar nor tiis
(-ttrte has obscn'cd it during odr*outirrc fir:ld inspr*tions.

As suth thc rclxrt is hcrt-bv submitted t() yoqr good sclf f.r far.rur ot
rj1r!rrmation

Yours {aitl.r{l.r'.
I
I
l'

[Dr. Zrl,o.'. Ah;!.fiandavI

':ir_\P'.ffi3ltfrP
-t 1:'

v

f

'fhe Distrirt
Sheep Hush.rrrtlrv (Xf irr.r'
Remtren.

I
I



Amtuoe*u

O6o.rtTl€at of Ho(icullutt

THE CHIEF HOMCULTURE OFFICER BAMBAN
!n'll! riItrrb'smrla?mdlmIrI

fhe Oistrict Development Commissioner

No:- CHOiRbnlDev/16

Subj6ct:-

Date: 08

No. BC/Rbn/Ps/20221 17 82-88 date d 24.11'2A22

2.2022

Constltution of jolnt commlttea ln case of Hon'ble tttcT OA

No. 706/2022 tiiled as Asgar Ahrned NaJar Vs illnistry of
Environment, Forest and Climate Change & Ors.-
Reporting thereof.

Regarding the subject a0d reference cited above, it is submitted

)alchment area at Chanar Bankoot, Banihai has been visited along

)O Banrhal and observed that there is no considerable

mage to the Horticullure plantations.

Hence lhe report is submitted for necessary action.

Yours faithfully,

A

O:5**^,
Chief Hortidrltu rc Olfrct*-

ffijfiy>"tt
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FICT OF TH E SUB DIVISIONAL MAGISTRATE ANIHA

Deputy Cornmisslomr
Ramban.

Constnudoll o, lolnl commrtte,e rn case o( Haobh NGT OA No.706i2022 lrtled as
Asgar Ahrred Neisr V,'S Miflistry ol Environmenl. Foresl and Clrmote changes &
Ors

, You. kntd iltientron ts lnvlleci tov,/ilrds th{,. :iul)ie(:l clted :bov,-. and yoi.ir gcod oflrce
communrcltion rumber DC, Rbr'ps,2021' i 08? SatilJi{rC .',.1.'1 1 , ?022 Y,'l.crgn undersrgnei'rJS di.ccteil
lo yts{t sPat a*d submrl faelirS, tpporl perlnrnln! to r?varirr scct undersrgned requested Tghsrldai
banrhal ior submrssion ol lJClual rcporl alle! !,rsrlrng spol vr!;il !r.ie l-'ris oillce ietter no SDl,n ?2J 78-3-

d;ted 2ljlf/2C?2 rn rcsponse fuirsrldlr banih*l has subryl ed itciucl rcport penain,ng io revenue
seclor vrde hrs $f{}ce lEtter no IfHr$NL..OO./ E5'ldi,ii$d 0/,12,'3(r22 icopv enciosed for ki$d reterence)
l.ThBt the applicant is the owner o{ the land at Chanar Bankoot, Eanihal and M/S ABcl inlrastrucrures
kivate LimaleC {Respondent No. 8) is conlinuoirsly emrtting highly toxic ehemicals with wileh are
causing huge damege to the Flora and Fauna including agrrculture land and fruil bearing trEes in tl.€
said area.

The applrc.)ili fiaulely ASqJI 4hmr.i ll,lt-rr r:i i::l;rJ-re:,!r\c irlrri,riliinq 9 Marlas lalkng Under Khasfa No.
11'1 &ll2 nr rtliaqe Bankool nrld iriri'iriirl rn f.)rlf r':i lil:r iatlt;tr rialxei, Ghulam Mohd as per revenue
lecords. Rega.drag emtttlnq rJl lctlf clrr'),(:.rls rt ;';ta rLs{'ii ed rhal |nuddy water tound commg lrom one
3bandonsd iunilel of llCr!irCi' i!tri r,:!r i;i.:l,,ii ,ri r..::a 1.,:ri i)rr lirr: !:1:.jildy waler fldrrls through oirs
Ducca dralil leadrriq to lhe irqiraijiirirr, l,Ji',.: i i i]i-nl rrlri lii.r,ris ,rirtl frnaljy rrto Brchlen River

2.Thal due lo Tunnel Work and explosions conduct by k1ls IRCoN lnternational Limlted {Respofldent }+o.
8) and M/s ABCI lnftastructures Priyate Limiled (Hespondent No.4, lhe house of th€ appllcant Ird
other rnhabilants got cracks in their wall because of dangerous vlbmtions.

Dunng spol vrsit some cracl".s,,1ere fouriC rn lhe !^,,ails i)f aFplicanl's house and other nhabitanls resrdlng
ln localtty Cause o1 these cracks fleecs to be isaerialned in3t \.,,heiher:hese cracks are resull blastng ct
due to sonre coflslruction iauh

3.ThEt damage is being done by Respondenl No.7 & 8 to the agriLllhure land. psthyray sd steels of
Yglage Chanar, Bankoot.

ounng vis{ at spol pucca pathyray ol around ?}30 m uas lound ln drlaPdated cofldittn }eadng^ to

neard locallty. Funtrer one pucca drarnaqe lound reportedlv conslructed by concessonare of IRCON

Mudd; t/t/ai€t'emanatrng lrom abandoned iunnel flowinq throuqh thrs drarnage tound mlennq rn land ol

apPlicanl and cdtler inhabitanls near the tarl end of this pucca dratnage

4.Th&t t{{* dt,IldtE oround has been crealed which can lall at tny ttme and mq c'ui' d{rrDea to the

whob 9lla€G.

TtE o is on€ $assiv€ dumping sde ls located al satd loc.iltron oumprng rs being dole Y "::H".:Tt*
o{ |RCO natody Mls Aacl lnlrasttuclure Lld ro ptffate lono ond plrtti 

'rl 
rcquired lano ol Rarlway The

6aid drrpirq i8 pro{ect€d by Gabion struclures hrt lhere is ,ppn"tti"'n ui"r thrs d'nrPrng may slide

down as it rs done <.rn downhrtl sidt,

arlion at Your end
ePon

Yours

lor

Scanned with Camscanner

l'-
\1,

sub Dl
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CIFilCI OF Tllli suR l)lvlsloNAt, iltr\(ils'l'ttA'II: lli\NlllAl.

Tehsildar
Banihal

No: - SDl18lll1 - 1: --' !'\1' Dated: . .1.t1-rt -).':' i
Sub: - Constitution of loint Committee in case of Hon'ble NGT

oANo'706|2o"ztitledasAsgarAhmedNaJarylst4inistryof
Environmen! Forest and Cllmate change & Ors'

Sir,
Please find enclosed herewith letter received from Deputy COmmissioner

Ramban vkle his No. DC/Rbn/PS/2022/t982'SB dated: 24-11'2022 regarding the

subject cited above, in this context you are requested to visit $e spot and $rbmit

fachjd €port pertaining to your sector within 02 days positively'

ti!*br tlay be treated as most urgent.

Yours faithful ly

I
L

Zah
Sub Divi

Bhat
onal lstrate

nlhI
Cogl to the: -

l. DeArrt Commlssloner Ramban for favour of klnd information'

Scanned with CamScanner
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OFFICE OF THE TEHSILDA. RB IHA

Sub Dvisronal Magistrate
Banihal.

I{o:- TEHIBNUA6IT/ESI 
Dared:-07-12-2022

sub:- coas8tution of joint committse in ca6€ or Hon bre NGT oA No ?ogeo2z t{r€d asAsgar Ahmed Najar V/S MinEtry of Environment. Forest and Ctimate 
"h;G;Ors.

t 'Thrt th' sppric'nt ia the owner ot the rand at chanar Eankoot, Banrhrr and urls ABcrinfl rtn ctur.! prlvsto Llmated (Rospondent o. sl J"o;;iiourlv amitting highly toxic chernlcrb
:lth.*hTh 'rc 

e'u.ing hugc damage to th. Fro." and Faun. incaudin0 agrhunu?o lrnd,nd,ruitbearing treea in the lald al€a-

^Ttl,e 
applEant namely Asgar Ahmed Najar is having land meesunng 9 Marhs falli g under Khasra No. 111&i 12 in vitbge Bankoot and recorded in name or h;;[";;;;;churam Mohd as per reyenue recordsRegarding emining of toxic chemicars it was obsetued that *xty i"t", tound coming from one abandoned

ITnel of 
-No.r.then 

Railway located at sard location fni. ,"ooy*i tu, rtows thrcugh one pucca drain leadingto the agricullure land of local inhabitants and finally intc SichteriRiver.

ZTh't duo to Tunn.l Work and explosiors conduct by !i!rs tRcoN tntemationsl Lirnttod (Responat?nt
o'.81and Lrr ABct tulrastructures private r-i.it"a in"rpn"J"nt No.7), rho rrousr oiili iipiicantartd othar inh.bitrnts got cracks in their waft uecausl ot iiantercus vibra$ons.

Durang spot visit some cracks were tound tn lhe walls of aoplicant s house and other inhabitants resk ing n
locality. Cause of these cracts needs to be ascertained thai whether fnese cr"cts are reiurioeit'nlor or.
to some conslruction ,ault.

3'Thd damago ls bcing done by Respondent No-T & I to the agrlcutture land, pathvvsy.nd st eets
of vllhgc Chanar, Eankoot.

Kindly refier the subiect ctted above
submitted es bebw

ln this conten report pe,laining to revenue department !s

DuIing visit at spot pucca pathway of around 25-30 m was tound in dilapidated condition teading to nearby
bcality. Further one pucca drainage found reportedly ccnstrucled by conessionaire of IRCON. Uuddy
Water enranatng from abandoned Tunnel llowing through this drainege tound entering in land of applcant
ard other inhabitanB near the tail end ol this pucca drainage

4.Tlrat hugc dumplng ground has been created which can tall at any tims and may causG d.magp
to th. wfio!. vlllrgo.

Thete is one ma$ive dumping site is located at said location Dumping is being done by concessiongi,e ol

IRCON namely M/s ABCI lnfrastructure t.ld in private land and partly in acquired land of Railway The said

&rmping b protecied by Gabion structures but there is apprehension that this d
ll lB done ofi downhill side.

may slide do'xn 8s

As 6ucfi report is submitted tor your further perusal pleasa

fullyY

T
Banihal

Scanned with CamScanner
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GOV'.I OF INDIA

uNroN 'l'liRRrrotl,Y Ol' IAMMU & l(AsllMlR

DEPARTMENl'Ott ,lGltlCt,l.'l Ultli PIIODt'gl lON AND TAnMERS WELPAnE

orncr oF'l'llli e llllir A(;Rlct,l,'l't,ltli olrFlcl;R nn MBAN
11,rltil, Il): (/].tttt"'ot'@t!'ttt'II litu

\i2

DeputY Commissioner'
Ramban.

No: E'1/CAO/Rbn/2022'23! "Q4?'B 
" ltZ Daled 08-12-2022

Sub:. Damage to Agri:ulture land due lo polluted water coming kom the construction

site of RailwaY tunnel bY ABCI'

Qir

Thanking You.
Yours faithfullY,

ln reference to your letier no: DC/Rbn/2022t1982-88Dated:24-11-2022 regarding the

subiect captioned abo,.,e, a te3m of Agriculture officers of Zone Banihal visited the

spot on 0B-12-2022and reporied vide letter no. AEO/B/2022-23t78Daled:08-12'2022

thalanareaofl.l.5acreofPaddylandhasbeendamagedduetotheeffluenls
coming from the conslruction site of Railway Tunnel by ABCI'

This is for your kind in{ormatio'', Sir'

,,..>
c h iefisfil-tu re off icer

,, Ramban

Copy to the:'

1. Chiel Plannir,'1 O:lici-', Rarlrban for kind infornmtion 
'

i. ertitirrr C.,r,:,,issic"cr Rc'venue' Ramban for kind infornration

i. ijJttitingtrctrll rri'ol' :er, Rarnban for inforrnation'

l. Srl ti*itir.'i' '^ o.'cttl rrc' Officer' Ramban lor inlorntation'

i: ffi;i;;;;;;:r'-nsiorr rriccr' Banihal ror information

https //mail.google.com/maiuu/o/#inbox/FMfcgzcrbRZwxnbclWRQXGXkxvxjwzdK?projector=1&messagePartld=0.1
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J&K J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Parivesh Stawon, Forest Conplex Clodni, Transpo Nagar, Nar al, Jdmntu
E na i I : re giona tdjErJgLbpshiu!@sqslkerl, Te UlrL\ 0 I 9 I -2 4 7 69 26

ffiivv
PCC

www.ikspcb.lric-in

l"ABCI lnlrastructure Pvt. Ltd., Notice-l
Village Chanar Bankoot,
Ramban.

No.PCC/RDJ/Gr eenl2022l q c\+6 -W ' Datedtll .103/2022

Legal Notice

Whereas, no industrial unit can be established or run without the consent of the Committee as

envisaged under section 25/26 and section 2l of the Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Confiol of Pollution) Agt, 1981, respectively.

Whereas, every uait is also under statutory obligation to meet the prescribed standards of
emissiors / effluents by insalling requisite pollution control devices.

Whereas, your online case vide application No. 2537262 for gra[t of Consent to Operate
(Fresh) was examined and returned back to you due to some sbortcomings regarding
inadequate pollution control measures, Moreover, you hav€ not resubmitted the case after
rectilication of deficiencies snd still operating the unit un-authorizedly i.e. without valid consent
from Pollution Cotrtrol Committee and PCDS 8s well,

Whereas, you are hereby directed to stop the operation of the batohing plant untill shortcomings
are rectified.

Whereas, operation of Batching Plant with this status is punishable under Section 5 of the
Environment Protection Act 1986 which includes closure ofyour unit.

Whereas, operation of your Batching Plant with lhis status is a flagrant violation of the above

mentioned laws and is also punishable under Section 15 of Environment Protection Act 1986 which
slates whosoever fails to comply with or contravenes any of the provisions gf this.Act or the rulss

made or order or directions issued there under, shall be punishable with imPrisonment for uP to five
year or with fine up to one Lakh Rupees or with both.

wlercas, the Committee accordingly proposes to initiate legal action against you including
closure ofthe Batching Plant as well for:-

i. Operating the Batching Plant without valid consent from the Pollution Control Committee.

ii. Causing environmenral pollution especially air/water potlution in the area adversely affecting the

health of general public.
Therefore, lou are directed to shotr) cauEe within t5 daXs ftom its hsuance as lo h)h! legdl

aclion including closure of your Batching Plant should nol laken up sgainsl !ou" Meanwhik, lou
are directed lo slop the un-aulh7rized operation oflour unil wilh immediale e L

ul) IFS
Regional Director

,tt Jammu

Copy to:-

i) The Member Secretary, J&KPCC Jammu for kind mformation.

ii) Divisional Officer, PCC Ramban for information and necessary action. This is in reference to his

letter No. PCC/DO/Rbn/20221255 dated 10-03-2022. You are directed to also handover one copy

of this notice to unit holder or paste at a suitable place on the main gate of the uniVaddress to

ensure the delivery.

iii) Record file

\ d
D
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J&K J&K POLLUTION CONTROL COMMITTEE

OF'T'ICE OF THE REGIONAL DIRECTOR - JAMMU
PorNesh 

_Bhowon, Forey Conplex Gladni, Transport Nagar, Narwal, Jammu
Lnlatt: t egionat!!!3!!p!iLLl!ej!)!ti!!A!tg!lgp4, Tetrar. 0 t 9I _2476926

PCC
rvwry,jkspcb,ric.io

M/s ABCI Infrastructure pvt. Ltd,,
Batcbiog PIant,
Village Chaonar BsIrkot,
Raurbau.

FINAL NOTICE

No. pcciRDJ/cr eri //20221 F4f qc)-./t/. 
Dated I E/05/2022

NOTICE

Ref:- PCC/RD-J/G reeDtZOZZ/gOiGTg dt.tg_O*zrz2
. You have already been s€rved wiih ths above refered notice but you have failed to respond to tbe notice tilldate.

Whereas, no industrial unit can be installed or run without the con$ent of the Committoe as envisagedunder ssction 25'126 and section 2l ofthe water (Prcvention and Control ofpollution) Act, 1974 and Air (?revention
and Control ofPollution) Act, l9gl, respectively.

-^ Whereas, every unit is also under statutory obligation to meet the prescribed standards of emissions /efflueuts by installing reguisite pollution control devi;es. = ' '- -,i'

. whereas, your otrlire case vide applicati on no. zs31z6z gratrr of conseot to ope.nate (Renewat) wasexaruiaed arld returled back to you d,'e- to some shortcomiols .rg*oi"g l."a.q"Il" *iri*'""*-,measures' Moreover, you have not resubmitted the case after ,""-tifi"itioo ofoen.irici." ani-s'riu-opu.atirgthe uoit un-authorizedly i.e. without yalid consetrt from Pollutior CoDtrol Committee and without pCDs.

,- - - Whereas, Operation of the unit with this status is punishable under Section 5 of the Envirom€nt hotectionAct 1986 which includes closure ofyour unit.

- whereas, operation of the unit with this status i.e. without consent & authorization from the Committee isa flagrant violation ofthe above mentioned laws and..is also prrirrr"ur" *i"isu"ri*'15';h;;;r;;;;""."
Act- I 986 which states whosoever fails to comply y/ith o, .ontruurn"r -l oi ti," pr""r-J"""-"r'tii.Ii", ii" *r""made or order or directions issued there under, shall be punistrabre with iriprisonrle; i;;.ffi;;;"y"gr 

", "iir, 
n*up to one Lakh Rupees or with both,

This nolice is therc/ore issued u served upon you to shote caase wilhin 15 days from its issualce ss tot,h), legal rction ittcluditry closure of your unit should ot be taken (ga Bt lot for the violslion vaflousturtettal lavs.

p; Regional Director, Jammu

i)
ii)

iiD

The Member Secretary, J&K pCC Jammu for information,
Divisional pfficer, PCC Ramban for information. This is in referonc€ to your letterDo.PCC/DO/Rbr/22 / / 3 S dt. I 2 _O S _ZOz2.

Record fi le

of


